313 Written Answers

(¢) The Camps have been properly
disinfected and fully equipped with dis-
pensaries affording indoor treatment
under qualified staff. Arrangements
for drinking water have been made
from Tube-wells. Displaced persons
have been vaccinated and inoculated
against typhoid. They are being shift-
ed to rehabilitation centres.

REHABILITATION FINANCE
ADMINISTRATION

186. Giani G. S. Musafir: (a) Wil
the Minister of Finance be pleased to
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state how many loanees of the Re-
habilitation Finance Administration
are there in the Hyderabad State and
Madhya Bharat State?

(b) How much amount has been
advanced to the loanees of each of
these States?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). The posi-
tion of the loans sanctioned by the
Rehabilitation Finance Administration:
to displaced persons in the Hyderabad
and the Madhya Bharat States is as
follows:

Number of Number to
loanees to whom the Amount
— whom the loans amount has Amount actually
have been actually been sanctioned disbursed
sanctioned disbursed
Hyderabad
State 10 Rs. 72,800/- Rs. 36,300/-
Madhya Bharat
State . 108 32 Rs. 8,42,958/- Rs. 2,45.958/-

MINE OWNERS AND LEASE-HOLDERS

187. Shri Deogam: (a) Will the
Minister of Finance be pleased to place
on the Table of the House a list of
Mine Owners and Lease-holders of
Iron ore, Manganese, Kynite, Chromite,
China clay and other minerals in the
States of Bihar and Orissa?

(b) Have their income-taxes been
assessed up-to-date?

The Minister of Revenue and Expen-
diture (Shri Tyagi): (a) The informa-
tion called for is not available. This
part (a) of the question primarily con-
cerns the Governments of West Bengal,
Madhya Pradesh, Bihar and Orissa
who alone could supply the list
required. The Income-tax Department
will have information only in respect
of those mine-owners and lease-holders
whose income is within the taxable
limit and who are being assessed to
tax. but even this information is not
readily ascertainable. since many of
these persons are assessed outside the
States where the mines are situated
and to gather this information will re-
quire such time and labour as will not
be commensurate with the result.

(b) This information is also not
readily available and for the reason
given in the reply to part (a) of the
question it will require such time and
labour to collect this information by
reference practically to all the Officers
in India as will not be commensurate
with the result to be achieved.

MINERAL FACTORIES

188. Shri Deogam: Will the Minister
of Finance be pleased to state:

(a) the names of important mineral
factories situated in the district of
Singhbhum and the names of the
factory owners; and

(b) the respective
income-taxes paid by
owners?

amounts of
these factory

The Minister of Revenue and Expen-
diture (Shri Tyagi): (a) The informa-
tion called for is not available. The
matter concerns the Government of
Bihar who alone are in a position to
supply the names of important mineral
factories in the district of Singhbhum
and the names of the factory owners.

(b) The supply of this information
is barred by Section 54 of the Indian
Income-tax Act.





